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MR. DEPUTY-SPEAKER : Order,
order. You are a lawyer. Particularly afier
this order  certain other issues still  remain.
You write to me,

SHR1 §.M. BANERIEE (K npur) :
What about my privilege motion against the
Swatantra ?

MR. DEPUTY-SPEAKER : Now, there
are several privilege questions before me,
I have hardly any tim:. I have not given
my decisions. | have kept them pending,
At the proper tim: they will be brought be-
fore the House.

Today is the last day for the Banking
Companics Bill, What 1 suggest to both
sides is that, If necessary, we may sit a little
longer.

SHRI MADHU LIMAYE : No Guil
lotine, pleasc.

MR. DEPUTY-SPEAKER : I am wvery
reluctant, because these are matters which
are very important. | want to give (full
opportunity. 1 appeal to you, to all the
Membars who have given amendments, or
who would like to press their points, that
they should b: more sclective, to the point,
so that at the final stage, even il we sit a
little longer, those M:2mbors who  have not
tabled amendmznts will also g:t som: oppor-
tunity to made observations,  but today, we
will finish the third reading, ([nterruption)

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : It is impossible, Sir.  How is it
possible 7

MR. DEPUTY-SPCAKER : Unless we
finish, the House will not adjourn today.
This is my ruling.

13.32 hrs.

The Lok Sabha adjourned for Lunch
till a Half Past Fourteen of the Clock

The Lok Sabha re-assembled afier
lunch at Thirty-seven minutes past
Fourteen of the Clock

[SHRI VASUDVAN NAIR in the
Chair]
SHRI S. KUNDU ; Mr, Chairman...

SBHRI A.S. SAIGAL (Bilaspur) : I just
want 10 make one observation, Il you would
permit me only for two minutes.

Bill Introduced 266

MR. CHAIRMAN :  Order, please.

ot Tonite fag (3gas) @ weq waw A
aTE A1F AY aAg ¥ FA & PAA
guT & 1| g 37 fRamdl, 2ea ¥ @A A9}
T ga @i & € guadi § 1 wadAz
ta fasfad i aadla #3& agi 9t 3%
w2ziz 2 fiF agr g3qma gar

SHRI A.S. SAIGAL : I also want to
say the same things in regard to Madhya
Pradesh lloods have caused much loss of the
cultivators. Madhya Pradesh has sulfered

a great loss.  We want that the Govern=
ment should make a statement on this,

MR. CHAIRMAN :
Seth,

MNuow, Shri P.C.

SOME HON,
(Interruptions)

ot 37 AT (Ar@AAT) @ N FEw FT
fas sqaifal Y w17 § zzas ge @
s &1 xa faafas & Aty gedl, o
WIF €z IMF AT O 9, IFix qgt 9
ot Afzsdez ¥ faafed 8§ 3o aradla
w1, 1 aftar fwa, 3z mga Qar
arfgm

MEMBERS rose —

MR CHAIRMAN :
P. C. Sethi  to move for leave 10 introduce
his Bill, Other hon, M:mbers may resume
their scats. [ shall se: what they have to
submit afterwards,

I have called Sh:i

14 40 hrs.
CENTRAL I'XCISUS BILL*

THE MINISTER OF STATI: IN THE
MINISTRY OF FINANCI: (SIIRI P.C.
SETHI) : 1 beg to move for leave Lo intro=
duce a Bill to conselidite am! amend the
law relating to Central duties of excise,

MR. CHAIRMAN :  Mution moved 3

*“That leave be granted wr introduce
a Bill to consolidate and amend the
law relating to Cemiral duties of
excise.”",

*pyblished in Gazette of India Extraordinary, Part II, section 2, dated 4.8.69.
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SHRI SHRI CHAND GOYAL (Chandi-
garh) : [ had given previous notic: of my
intention to oppose this Bill at the introduc-
tion stage. My reasons for opposing this
measure are as follows, Firstly, it is un-
sound from the lez1l and constitutional
point of view and it does not incorporate
all the importaat recommendations which
were made by the Cantral Excise Reorgani-
sation Committee.

1 would like to point out clause 41 in
this connection which reads thus.

“If the board is satisfied that it is
necessary or cxp:dient in the public
interest so to do, it may bz notifica-
tion in the OTicial Gazette exempt
any class of persons or any class of
excisable goods from the operation of
all or any of the provisions of sece
tion 37 or section 38.".

My submission is that this  vests  the
executive with very wide, vagur, uidefined
and uncanulised powers, and this provision
is likely 10 be challenged in  law courts and
Is likely to be d:clared ill:gal and unconsti-
tutional brcause it give: ve-y wilde pow:rs to
the executive to exclu le any typ? of goods and
any type of persons from the licensing pro-
visions. 17 such an uwcannlised and wdsfi-
ned power is givea by  any m:asure without
any directive and without and guidelines to
the exe:utive, this provisioa is likely to be
struck down.

Then, as you are well aware, goods
which are not subject to excise duty are
subject to sales tax. When the 1944 Act
regarding Co:ntral excise was pusad,  there
were only o few ilems o which it applied.
Batin cours: of tim:, Government have in-
cluded may more itens, with the results
that it is now ups:iting the linancial arran-
gament and inzrzasing the finanzial dificuls
ties of tha S:ates, bezaasz  the major source
of revenu: to the states now is the sales
tax...

MR. CHAIRM AN : The hon, Mecmber
need not to go into the merlts of the Bill.

SHRI K. NARAYANA RAO (Bobbili):
This measure is not a taxing measure which
socks to levy any ncw tax, but it is only a

AUGUST 4, 1969

Bill Introduced 268

coaosliditing measure,  S», where
question of its affecting the States 7

is the

SHR1 SHRI CHAND GOYAL: My
point is that it interferes with the Central
S:ate relations vis-g-vis their financial pro=
blem, and my respectful submission in this
behalf is that now we have taken many
items and subjected them to imposition of
excise duty, This means that very few items
would now b2 left to the States for the im-
position of sales tax, and I submit that this
upsets their financial arrangements.

I would like to point out also another
constitutional and legal difficulty. Ceriwin
processes :ll'li.l cartain comp.anznt parts are
also being subjrcted separately to the levy of
excise duty, This mzans that there will be
multiple levy of excise duty and that will
increase the burd:n of those whose goods
being subjected to duty,

The object of this Bill ought to have
been to avoid as far as possible the levy of
multiple levy of excise dutics at multiple
points.  But this Bill is not providing any
safeguard against that,

The C:ntral Excis: Reorgaiisation Coms
mittee had recommend.d...

MR. CHAIRMAN 1 The hon, Member
cannst go into thease things at this stage. He
has already raised some legyl and constitu-
tional obj:ciions. 1 think that is enough.

SHI SHRI CHAND GOYAL : 1
would just make one more point and then [
would sit dowa,  The Central Excise Reor-
ganisation Commiite: had recomnended that
the structuse mast br rationalised  because
there are items which are manufactured by
small industries...

MR CHAIRMAN : |
the hon. M:mb:r is again going into the
merits of the Bill.  He will g=t up opportu-
nity to discuss on another occasion.

am sorry  that

SHRI SHRI CHAND GOYAL : This
new Bill is being brought after 25 years.
The Central Exciscs Reorganisation Commi-
ttee which had been set up had made certain
recommendations, If we do not incorporate
those important recommendations, then are
we going to have a second amending Bill
after some time ?...
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MR .CHAIRMAN : That is a different
matter. Fe can raisc it when the Bill s
being discussed.

SHRI SHRI CHAND GOYAL : When
the matter is being dealt with so exhaus-
tively, a'l the important recommendations
ought to have been incorporated in it so as
to obvlate the necessity of bringing forward
amending Bills year after year,

On these grounds, I am opposing the
introduction of this Bill,

st fra w5z wr (gaAl) o awmfa
wgay, w1 WAy ¥ f& oamw w1 ogmid
fow #ar 7zea & 1 awT v A IR A
AT FI F AT AT H A9 qAIZ AT |
A F Az 1947 & 795 7 A 398
gzr & adt | Afsa 7z faitas et aas
qT =TI AmI 91 @1 1 7 fadgw §
A 2 F AR AFAT 9T I Awdzgz
QS IIHFITE .

collected
prescribed

“There shall be levied and
in such munner as may be
a duty on salt......

g7 dfaqT ¥ grifas afqgq foez 58 &
Fgr mar g o
“Manuflacture, supply and distribu-
tion of salt by Union agencies ; regu-
lation and control of manufacture,
supply and distribution of salt by
other agencies.™
¥ sgd &) arT agt g e ot &
qaifes az dfazifas aea @ f§ anF o7
& 37 gaat wifge 1 o g dfaaq §
/a1 &t 1f § I A F AT AT R
g fag & faen® oG & oM T ga A
arRreq fear | gafeg & gamr gaife-
& FIET E 1 FTA 2 A At A5 97
QFaTEd 3G FR AT G § 1 T9F AW

4Introduced with

HAAT FT HArFT €T A0 AT AT @R\
o feafas ag, gar oz ol =@ aw,
St fs oF F1A7 89 &) mar 2, 99 97 ofx
HIFR QIS €A agre) &, I9y W
& 77T Y FATEIA FH Fr0 Y, Ww @
tamE &t qFF1 N1 | T QAT aFt
¥ & grwn favw wear g

SHRI P. C. SETHI : Mr. Chair-
mun, Sir, as you have observed from
the remarks made by the  hon.
Members,  Shri Goyal and Shri Shiv

Chandra Jha, they have mostly mentioned
about the merits of the Bill, With regard
to the legislative competence, the President’s
recommendation  and  other  constitutional
provisions that are required for the  intro-
duction of the Bill, that have all be:n com-
plicd with.  As far as Section 41 0 which
the hon. Member referied is concerned, this
notification, whenever it is made, will be
laid on the Table of the House,  Therefore,
the hon. Member would have an opportu-
nity to go into the merits of the particular
clause,  This is only the introduction stage
of the Bill,  Besides that, we are sending
the Bill to the Sclect Committee and, there-
fore, the hon, Members will have ample
time to go into the details and the merits
of the Bill,  From constitutional and legal
points of vicw, the Bill is quite in order.

MR. CHAIRMAN : The question is @

“That lcave be granted to introduce
a Bill to consolidate and amend the
law rclating to Central  dutles of
cacise.”’

The motion was adopted

SHRI P, C. SETHI : I Introducct the
Bill.

14 47 hrs.
RE : CRISIS IN JUTE INDUSTRY

MR. CHAIRMAN : The House will
now take up further consideration of the

the recommendation of the Vice-President acting as President,



